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O R D E R 

Per Shri Jason P Boaz, A.M.  : 

This appeal by the assessee is directed against the order of CIT(A)-3, 

Bangalore, dated 12.10.2017 for Assessment Year 2014-15. 

2. Briefly stated, the facts of the case are as under: 

2.1 The assessee, a company engaged in the business of trading in computer and 

accessories and rendering services related to computer software, filed its return of 

income for Assessment Year 2014-15 on 16.09.2015 declaring income of 
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Rs.6,34,88,610/-.  The case was subsequently taken up for scrutiny for this 

Assessment Year and the assessment was concluded under section 143(3) of the 

Income Tax Act, 1961 (in short ‘the Act’) vide order dated 21.12.2016 wherein the 

assessee’s income was determined at Rs.6,34,88,610/-.  The assessee’s appeal was 

dismissed by CIT(A)-3, Bangalore vide order dated 12.10.2017. 

3. Aggrieved by the order of CIT(A)-7, Bangalore, dated 21.12.2016 for 

Assessment Year 2014-15, the assessee has preferred this appeal before the Tribunal, 

wherein it has raised the following grounds: 

1. The Order of the learned Commissioner of Income Tax 
(Appeals) in so far is prejudicial to the Interest of the appellant 
is bad and erroneous in law and against the facts and 
circumstances of the case. 

2. That the learned Commissioner of Income Tax (Appeals) erred 
in law and on facts in holding that the issue of MAT credit is 
debatable one and cannot be rectified by invoking provisions 
of section 154 of the Act. 

3. That the learned Commissioner of Income Tax (Appeals) erred 
in law and on facts in not adducing any reason whatsoever for 
not considering the MAT Credit of Rs.72,64,964 (Inclusive of 
Surcharge and Cess). 

4. That the learned Commissioner of Income Tax (Appeals) ought 
to have set off the MAT Credit at Rs. 72,64,964. 

5. That the learned Commissioner of Income Tax (Appeals) ought 
to have considered the MAT Credit inclusive of Surcharge and 
Cess. 

Each of the above grounds is without prejudice to one another 
and the appellant craves leave of the Hon'ble Income Tax 
Appellate Tribunal, Bangalore, to add, delete, amend, or 
modify one or more of the above grounds either before or at 
the time of hearing. 
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4. At the outset of the hearing, the learned AR of the assessee submitted letter 

dated 27.04.2019 addressed to the Tribunal seeking withdrawal of the assessee’s 

appeal for Assessment Year 2014-15; which reads as under: 
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5. In view of the above letter (supra), withdrawing the assessee’s appeal for 

Assessment Year 2014-15, the grounds raised are rendered infructuous and the 

assessee’s appeal is accordingly dismissed as withdrawn. 

6. In the result, the assessee’s appeal for Assessment Year 2014-15 is dismissed.  

Order pronounced in the open court on this 30th day of April, 2019.  

     Sd/- 
Sd/- Sd/-

(N. V. VASUDEVAN) 
Vice President

(JASON P BOAZ) 
Accountant Member

Bangalore.  
Dated:  30th April, 2019. 
/NS/* 
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Copy to: 

1. Appellants 2. Respondent
3. CIT 4. CIT(A)
5. DR 6. Guard file 

   By order 

              Assistant Registrar,  
                   ITAT, Bangalore.    


